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Subject: Comments on the draft Registration of Consumer Organisations
(Amendment) Regulations, 2023
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1. Introduction: 

1.1 ‘the Telecom Regulatory Authority of India hereby makes the following regulations further to 

amend the Registration of Consumer Organisations Regulations, 2013 (1 of 2013)’
3
. 

(a)The amendment under consultation is
4
. 

‘The Telecom Regulatory Authority of India had notified the Registration of Consumer 

Organisations Regulations, 2013 (1 of 2013) [hereinafter referred to as the “principal regulations”] 

on 21st February 2013.’
5
 

(i) Previous regulation/amendments are 
6,7,8

. 

(b) List of current registered consumer-groups
9,10,11

. 

2. ‘(d) "consumer organisation" means a societ5r registered under the Societies 

Registration Act, 1860 (21 of 1860) or any other Act, for the time being in force, 
for promotion of education and protection of the interest of the consumer or a 

company registered under section 25 of the Companies Act, 1956 (1 of 1956);’
12

. 

3. ‘1) The Regulation on Guidelines for Registration of Consumer Organisations/Non-
Government Organisations (NGOs) and their Interaction with TRAI, 2001 (1 of 2001) is 

hereby repealed;’13. 

4. ‘If any of the above information is found to be false or incorrect at any 

point of time, our registration may be cancelled by the Authority.’14. 
 

2.Conclusions: 

1. Kindly refer to paras 1.,1.1(a),1(a)(i) above: 

(a)The present CP
15

 is regarding amendments to the principal regulation (2013)
16

 by repealing 

earlier regulation (Jan2001)
17

 which itself had been amended by ‘two’ amendments 

((March2001
18

,July2007
19

). 

2.The proposed amendments fall in two categories namely:- 

(i) Substitution
20,21

 

(ii) Insertion
22

 

3. Suggestions: 

1.Kindly refer para 2.1 above: 

1.1 In regulation 12(1) of Principal Regulation- 2001 after the words/figures “2001 (1 of 2001)” 

the following words shall be inserted, namely:- 

“as amended”. 

2. Kindly refer paras 2.,2(i),(ii) above. 

(i) No comments., 

4.General: 

1. Kindly refer paras 1.,I.1.(b) & 1.,2 

(i) In the TRAI List of Registered Consumer Groups
23,24,25 

no column exists for the details of 

the relevant act. 

(ii) The same may please be added. 

(a) The details of applicable Act against every entity(consumer group) may please be provided from 

the ones mentioned in
26

. 
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